.1 TEM NO. 9 COURT NO. 12 SECTION 111
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A 3/2016, |.A 4/2016, |1.A. 5/2016 in in Gvil Appeal No(s).
9590/ 2011
STATE OF U. P. & ORS. Appel | ant ('s)
VERSUS
M S KESAR ENTERPRI SES LTD. Respondent ( s)
(For substitution and c/delay in filing substitution appln. And
exenption fromfiling OT.)
Date : 08/ 03/2017 These applications were called on for hearing
t oday.
CORAM :
HON&#39; BLE MR. JUSTI CE ADARSH KUMAR GCEL
[N CHAMBER]
For Appellant(s) M. Abhinav K Mlik, Adv.
M. Ravi Prakash Mehrotra, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmade the follow ng
ORDER
I.A for exenption fromfiling OT. is allowed.
Delay in filing substitution application is allowed.

Interlocutory application for substitution is
al | owned.
(Madhu Bal a) (Parveen Kumari)

Court Master Court Master



